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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HLDERABAD BENCH
| AT HYDERABAD.

*e

0.a.No, 1050 /91,

Date of decisfion: 13th August,1997.

Between:

1. G.Syamala Rao.
2. S.Mohan Rao.

3. B.Hamdmantha Razo,
4, Mohd, Afzal,

« A.D.Raj Gopal.
V.Anjaneyulu,

5
6
7

. A.Kameswara Rao.

8, M,Thiyagarajan.
9, B.Kishan Rao. ' !

10,Smt, C.Kruparani. Applicants.

and

1. Union of India represented ny its Secretary,
Ministry of Urban Affairs & Employment, Dect. of
Urban Development, Nirman Bhavan, New 6elhi.

2. Secretary, Dept. ov Personnel ang Traiﬁing,
Union of India, New Delhi,

3, Director General of wWorks, Central Public works
Dept., Nirman Bhavan, New Delhii. ‘

4. Superintending Engineer (Coordn.)sSz/CPWD, Besgnt Nagar,
Chennagi -90, Respondents,

Counsel for the agpplicant: Sri P,B.Vijava Kumar.
Counsel for the Respondents: Sri V.Bhimgnna.

CORAM: & "
Hon'ble Sri H.Rajendr Prasad,Member (a) ol
Hon'ble Sri B.S. Jai Parameshwar, Member (IJ)

JUDGMENT, |
(per Hon'ble Sri H, Rajendra Prapad,Member(ﬁ)

Hegrd Sri P.B.Vijaya Kumar, leagrned counsel for the

aPplicants and Sri V,Bhimanna, learned cou?sel for the

respondents.
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The applicants in this 0.A., are laggrieved

]
!

| |
by the fact that the Superintending Engineer (Coordn.),

south 2Zone, C.P.W.D., Chennai, is proceediﬁg to conduct
the Departmental Competitive Examination for U.D.Cs. for
promotion to the posts of He,d Clerks under the merit
quota on 20th and 21st august,1997. It would appear
that the question of management of upgrad;d vacgncies

arising from ! ¢gdre reviews, requiring relaxation of

i

Recruitment Rules, has been taken up with ithe concerned

\
some |

Ministry in respect of other cadres, wheregs the same
stated 4o be ?
is prending with the Ministry concerned in respect of

U.D.Cs. for promotion to the posts of Head Clerks.

In this connection it is also noticed that Director-Genersl

L
of Works, Central Public Works Department, has already

issued an Office Memorandum advising the Supefintending

Engkneer (Cordination), South Zone, not to f£ill up the
;

vacancies till a decision is conveyed to ﬁim in this regard.

The expression employed by the Director-General in the
said communication is that vacancies "may not be filled up".
On receipt of such advice, it would have normally been

¢ C‘o-(E}vd;r:)__ ). o~
expected of the Supefintending Engineer,LSOuth Zone, not to
go aghead with the examination which had been announced

earlier on 16==6~=1997, However, it is not clegr whether

the Superintending Engineer proposes merely to conduct the

examination and not to take further actionitoﬁfill upothe
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vacancy. In any ‘cgse, it would have been advisjble for him
|

not to have expended any effort or energy in lconducting an

examination which may not eventually bé found essential,

The least that might have been expected wys that the

Superintending Engineer, South Zone, would obtain further
instructions/clarification from the Director-General of Works
before announcing the final schedule* 7‘__“'i : of the
proposed examinatioh,speciallg,in view of thﬁ‘étated fact
that none of the other Zonal Superintending ﬁngineers are

reported to have initiated any action ofh similar lines by

holding an examination.far the notilled rurrose.

In the circumstances, the Director Generzl of
works (Respondent No,3) will immediately examine the need
or otherwise of conducting the proposed examination

scheduled to be held on 20/21st August,1997, In view

of the fact that a very short time is left for the

commencement of the proposed examination, it will be necessary

for the Director General of Works (Respondent No.3) to

issue immediate instructions to Respondent Nol.4,

an
5uperiptending Engineer (Cor@p.)Soth zonq,dependingAthe

and
necessity/ the correctness or otherwise, of the said

examination as may be decided by him,

L

It has also been staté&d that the quéstion of
relaxation has already been referred to the concerned
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Ministry. It would be advisible that this isFue is got

L

resolved by obtaining the necessary clearancé or decision,

|

as may be justified, from the concerned Ministry if only to
|
forestall any possible uncertainity in this Qegard and a
problem like the present arising in futdre.

Thus the 0.A., is disposed of. No costs.

AT PARAMESHWAR,
MEMBER (J) MEMBER (a)
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Date: 13th august, 1997,

N { /

D%ctated in open Court. !
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Issue C.C., todagy.
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Cnopy to:

o

Secr t=ry, Union ~f Indiz, M nistry of Urban Affairs &

Emnloyment, Deoartment ~f Urbsn Development, Nirm-n Bhavan |

New Delhi,

Secret-ry, Dept of Per=onal & training,

‘Union of India, New Delhi,

Directnr Gener-1 of Works, Centr-i Public works Dept,

Nirman Bhavan, New Delhi,

Superintending Enacineer, Coordn,
South Zone, Centrsl P,W.D., Rajaji Bh van

Bessnt Wagar, Chennai - 20,

P.V.Vijay Kumar, Advlc-te for apnlicants,

Vv.pheemanna, A”dl. Stending Counsel for Central Govt,

One sp=re copy.
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Adnitteqd and Interim directions
Issued ’
Alowked

Disposed of with Cirections

N

Dismpssecd.

| Dispissed as withdrawn
' Lispissed for default. -

1

Ordered/Re jectec.

No order azs to costs, ’
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